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MR SPEAKER: Have you got any 
permanent solution for prevention of 
smuggling?

SHRI PRANAB KUMAR MUKHER- 
JEB: O.ily yesterday we have a long dis-
cussion on the Bill itself.

SHRI M. KATHAMUTHU: The prob-
lem of smuggling is so enormous that 
Government alone cannot tackle the 
problem. So, peoples’ co-operation is 
necessary.

Therefore, I would like to know from the 
hom Minister whether Government will 
consider forming committees of the public 
and giving certain powers and directions 
to these committees and enlisting their 
cooperation ?

SHRI PRANAB KUM \R MUKHER- 
JEE: I Would Wjlcomj any suggestions 
of the non. M ̂ m ocr to c.cate strong public 
opinion against economic offences includ-
ing smjjgling, but I do not think that the 
formation of any committee would help in 
any way.
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SHRI PRANAB KUMAR MUKJIER- 
I JEE: Some cases of involvement and con*
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nivance of the officers have corns to our 
notice and yesterday,waile replying to the 
debate, I pointed out that COFEPOSA 
has been applied not only to the smugglers 
but to some of the Government officers 
also, j We have taken action such as fpre- 
mature retirement, suspension and dismis- 
salin a number of cases, and I have given 
the figures in reply to various questions.

Payment of First Instalment of 
Impounded D.A.

+
*157. SHRI C. K. CHANDRAPPAN: 

SHRI M. KALYANASUN- 
DARAM :

Will the Minister of FINANCE be 
pleased to state :

(a) whether Government have paid the 
first instalm-nt of the impounded dearness 
allowance under t ie compulsory deposit 
schema to t*ie employees and workers ;

(b) if so, the amount paid so far ; and

(c) the total amount of impounded 
dearness allowance?

THE DEPUTY ^MINISTER IN 
THE MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) : (a)
Repayment of the first instalment of 
additional dearness allowance deposited 
by employees and workers under the 
Additional Emoluments (Compulsory 
Deposit) Act, 1974 w.iich fell due on 6th 
July, 1976 has started.

(b) Till 6th August, 1976, an amount 
of Rs. 13-11 crores has been repaid.

(c) Till 6th August, 1976, the total 
additional dearness allowance deposits 
work out to Rs. 1047*34 cror-s.

SHRI C. K. CHANDRAPPAN : What 
is not said by the hon. Minister is more 
imporant than what is said by her.

At the time of tie enactment  ̂itself a 
doubt was expressed here that the big 
companies might not deposit the amount 
collected from the workers. I would like
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to know from the hon. M inister today 
whc ther that fear has come true, whether 
there are many cases o f big companies 
who, after having collected the money 
from  the workers, have not deposited 
it with Government. In fact, I would 
like to know from Government what w ill 
happen to these workers. Have you 
returne d the first instalment in these cases 
where the companies have not deposited 

the money with Government ? W ill 
these workers get back the money which 
they have already paid ? I would like to 
k rcw  the emcunt of arrears frcm  those 
companies which have not deposited the 
money with Government and whether 
G overrm ent has got any acccimt o f it.

S H R IM A T I S U S H IL A  R O H A T G I : 
A  certain doubt was expressed by some hon. 
Members at that tim e, and some cases 
have come to the knowledge of G overn-
ment. We fird  that seme o f them are 
in the public sector too, besides the private 
sector. We find that Coal (India) L td ., 
and its subsidiaries are also figuring in 

this. The names of these defaulting 
units have been brought to the notice o f 
the Department o f Coal, M inistry o f 
Energy, and instructions have also been 
issued that without any further delay 
action should be taken in these cases. 
We also find that notices o f proceedings 
have been lodged against seme o f them. 
As a matter o f fact, criminal proceedings 
have been authorised against 59 of these. 
Either action can be taken by the D istrict 
Collector for recovering the amount as 
arrears of land revenue or there is an 

option to launch criminal proceedings 
against them. The Government would 
like to assure that no delay or anything 

lik e  that w ill be tolerated or allowed.

SH R I C. K . C H A N D R A P P A N  : The 
assurance is good. But before she gave 

this assurance, certain things hadhappened. 
In Calcutta, for example, in the month o f 
July, the Government should have returned 
Rs. 185 lakhs to the employees. But

what is returned is o n ly  R s. 5-4 lakhs. 
T his is on account o f wages. On account 
o f D .A ., the amoimt that the Government 
should have returned is Rs. 14-1 crores 
and the interest on it comes to Rs. 6 
crores. W hat is returned is a paltry sunt 
o f R s. 40 lakhs.

W ho are the victims o f this ? Naturally, 
the workers who earned this money b f  
the sweat of their labour and kept it with, 
the companies. N ow , some sharks have 
made a profit out o f it. I would like to 
have a categorical answer from the Govern-
ment, in cases where the payments have 
not been made by big companies, 
whether the Government w ill make the 
payments and the companies w ill be taken 
to task later or immediately., T he workers 
should not suffer. W ill the Government 
give an assurance on the floor of the 
House that they are going to do that and,, 
in cases of non-payment, what action has- 
the Government taken so far ?

S H R IM A T I S U S H IL A  R O H A T G I ;
I would like to assure the hon. Member 
that none of these sharks, b ig or small,, 
w ill be allowed to make a profit out of it. 
Apart from that, the workers’ interests 
w ill ro t  be allowed to suffer. So far as 
the interest on this impounded monejr 
is concerned, even i f  they do not receive 
the money within this month, they will 
not lose interest. T hey shall receive 
interest till the end o f the last month.. 
In the meantime, the Government does 
not take up the responsibility o f re-pay-
ment. It is really the responsibility o f 
those companies. Therefore, every 
action is being initiated in that direction.. 
A s a matter of fact, a m eeting of all these 
various M inistries o f the Government 
has taken place. Instructions have been 
issued that the work should be expedited.. 
In the meantime, a close vigilance is being, 
kept over other companies. In addition,, 
in the A ct itself, a provision has been made 
for penal rate o f interest. A ll these- 
matters are under the consideration of the 

Government.
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SHRI C .K . C H A N D R A P P A N  : It

was the Government who made the workers 
to pay the m onej. N ow , here the M inister 
comes and says, she w ill not take the 
responsibility o f re-payment. W ho is 
resp^nsibile for that ? W ho w ill take , 
the responsibility ? {Interruptions).

SHRI IN D R A J IT  G U P T A  : It
is you who impounded the money of 
the workers. N ow , you hold the com-
panies responsible for re-payment. It is a 
stinking scandal. T he Government should 
be ashamed o f it. You are shedding 
crocodile tears for the workfrs every 

day.

SHRI C . K . C H A N D R A P P A N  : 
Who is responsible ? T h e Governm ent 
is responsible. {Interruptions).

S H R IM A T I S U S H IL A  R O H A T G I : 
The Government is already seized o f the 
matter. As far as the workers are con-
cerned it has been made categorically 
clear that the workers are not going to 

lose. . .

MR. SP E A K E R  ; Is there any tim e-
limit fixed for making payment to workers ?

S H R IM A T I S U S H IL A  R O H A T G I :
It is being expedited. T h e time factor 
is of the greatest importance. W e are 

trying our best.

M R. S P E A K E R  : You  must consider 
that. {Interruptions).

S H R IM A T I S U S H IL A  R O H A T G I : 
May I complete it ? T he amount involved 
is a very huge amount. T h ere  is no 
scandal. . .  {Interruptions). L et us not 
create any wrong impression. W e have 
impounded it and it has done w ell to 
the economy o f the country. There has 
been no scandal.

M R . S P E A K E R  : I think, the hon. 
j  iVIinister should first collect all the figures 

and lay them on the T able  o f the House 
as to which are the companies which have 
not made payments and then must fix 
as short a tim e-lim it as possible within 
which all these things are to be paid.

S H R I D IN E N  B H A T T A C H A R Y Y A  :

From the hon. M inister’s statement in  
this House, it is very clear that, for the 

• money which has been Impounded but 
which has not been deposited. G overn-
ment is not responsible. I f  this news 
reaches the workers, you can y o u rse lf 
judge what w ill be the reaction o f  the 
workers. I w ill repeat the question which 
has been put to you by the Speaker him^ 
self, nam ely, what is the tim e-lim it. On 
the 6th o f  this month, the money was- 
due to be returned to the workers. W hat 
is the tim e-lim it by which it w ill be paid ?
I f  it is not paid by the company or the 
management or the Government, what w ill 
be the fate o f the employees ?

S H R IM A T I S U S H IL A  R O H A T G I :
He does not have to inject anything into 
it. Government stands by its commit-
ment, and at the shortest tim e, we w ill : 
see these are cleared. T h ere isn o  scandal 
involved and it w ill be very unfair to say 
that

S H R I C . K . C H A N D R A P P A N  :
Since this is a very important m atter__
{Interruptions).

M R . SP E A K E R  : You write to m e; 
we shall consider.
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